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HOH-BLE REDDY.VICE CH«RMAN(a)
"UN BLE SHRI N.SAHU,MEMBER(A)

Shri Jagdish Kumar
o / o o h r i V i :j a y Singh,
R/o' Village Samal-kha „
New Delhi ,,

,  ' -applicant
(By Advocate: Ms„Jasvinder Kaur) ^

Versus

i..Monopolies & Restricted Trade Prartice<=
Commission, f-i ci„liucs
MRTP House,Shahjahan Road
New Delhi.

2.The Secretary,

L,a«,Justice & Company Affairs. ' '
-RESPONDENTS

Q..~R-.dx_.RLoraq,

^y~Beddy^j^- ^

Heard Ms Ja<= vinHicaf- iy„ ■.^^-Ja,..ii,der Kaur, learned cou'nsel For
the applicant.

IH": this case it ic- 4-1. ,-e. It IS the apprehension of th^
applicant that he may he transferred from the p,-esent:
department to his parent department on the ground that
His conduct „as not satisfactory. He therefore filed the
d-A- ,tor a direction to „ithdra« the impugned order of
proposed transfer and further direction not to transfer
'dm. we are afraid that this O.A. ' ie premature and is.
therefore, not maintainable; No order has been
"Pontne applicant either for transfer or for
"10 order impugned at annexufe fi-i „ae only la " '

r-, d, wcico only addressed t
the Director Genp>r~ii j-,  ■ C-neral and not to the applicant. it i
Op0n 'to th© a.-toguestion, if he is aggrieyed

served

rS'version.

o



t

sftsp 3.n opcl0p WHS P'3.ss0cl Hrid cornrnunicHtBCi "to i iinip sithot

top tPHPiS'top or top p0V0P'siopi « rill ti i3."t tiio

app'licant cannot , bo "said to havo ar>y cause of action..

The 0..A. is thenefore dismissed at the admission staQO-

( N. SAHU )
MEMBER(A)
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( V.RAJAGOPALA REDDY )
VICE CHAIRMAN(J)
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